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( By Hon'ble T L \re'rg'q, Merjer-J )

1 None responded for the applicant
. N

2¢ This applicatian fih%ni;
taking action against the rospandunts for allegad
breach of the direetions jssued by a bench of

‘t_his Tribunal in TAY no. 507/863

when the case was called out J
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3 The oerder giving 8,:51!q to this
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by the aferesaid erder were directed to consider the
case of the applicant within a peried of two months
from the date of communication of this order and 1in
case any person who was not highly Skilled Mtisnﬁ
who was junior to the applicant has been promoted,
the applicant shall be promoted from the date next
junior persen was promoted, It is alleged that the
above directions have neot been complied with by

respondent s l*

43 The order sheet reveals thatne proceeding
for Contempt of Courts has been So far initiasted :
against the alleged cont emners,! Section 20 of the
Contempt of Courts Act provides that no proceecdings
can be initiated for contempt after the expiry of

a period of one year from the date on which the
contempt is alleged to have been committed,! Frem
the avermerts made in the application, it is
apparent that the coni':"ﬁ‘ﬁpt js alleged to have been
committed some time in 1992, Since niproceedings
for contempt of Ceurts have beel‘r__-init:i;ted SO filrf
Section 20 of the Contempt of Courts Aect now bars

initiation of such preceeding.i- ;' 3
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S In view of the above, this application @
has become barred by limitation., This Centempt *

ﬂpplication is accordingly dismissed and records

be consigned,!
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